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Applicant seeks mausion in La Register^
engagement and eventual regaarlsationo

2. He had earlier filed OA No,307^91 ^ich was
disposed of by order dated 2,12,96 after hearing
both parties, with a direction to respondents to
consider his case fb r inclusion in LC L Register

and to inform of his position therein ulthin 4 months,

3. U^on action not being taken by respondents,

applicant filed CP No. 318/97 which was allowed
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to bo oonvortod Into the proeent 0 . b, ordor doted
19.1.98. (-oon^llo re^onddits In coopllonco of
tbo oforesold order doted 2.12.96 bove looued
order dated 17o12o97,

I haue heard sppllcant'a counsel Shtl Shain.a j
and roopond«.ta' counsel Shrl Oiowon. j
5  shrl Chauon has oraphasised the contai
o'roespond^^ta. order dated 17.12.97 noeely that |
applioant was not appointed os o Casual Labourer 1
„ltt.ln the meaning of Rule 200(a) IR01 >»>1- "•
but he OS a BuffolA Cart Drluer was specifically
ango^d along with his buffalo carl for a
specified parlod fiom 8.2.85 to 31.11.86 to
dispose off right soil and rubbish to an Isolated
place at the rate of fe-23.50 per day at
Bhluanl Railway station against sanctioned UA
and ipon expiry of that sanction applicant
automatically stood discharged, and he has

therefore no right to claim Inclusion In the

LC L Register in terms of Circular dated 25.4.66
(Ann-ft-3).

^ri Sharma con ton dad that feoZ3o50 per day

uas the wages ret. for ceaual labourers,

and these very defences had been taken by respondents
Jran applicant had filed 0 . n.No. JOfg/91 upon which
after hearing both patties the Bench had directed
respohdmits to consider Including applicant In

/

LC L Register from which it must be held that

these defences were over ruled and were no longer
0

available to respondtfitso
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O  1 tha matter cBrofully* '"'e
7 i 1 ha«B ojnaldarad tna moi. ia.» ,

^.action to respondents by order dated 2.12.96 eas |
to oonalder appllcent.s case for mauslon In the
tc L Register, and If re^ondents after consideration
have reieoted applicant's dai™ Impugned order
dated 17.12.97. It cannot bo salrf that the Impugned
order Is Illegal; Irregular. Improper or or Infirm
in the background of the contents of Rule 200l IREB
nbl.n. Note 1 to that rule groups the various
types of uork fbr ^Ich casual labourers may be
engaged, and the engagamait of a buffalo cart
driver such as applicant along with his cart for
al^ossl of right soil and rubbish does not mme
within that doflnitiono

s  In the result the 0« uarrants no Interference.
Oaring hearing applicant's «,unsel stated that appllcarti
uouldbe ontent ulth uorklng even as Safeluala.
If and when respondents are engaging Safalualal^
It uouldbe open to applicant to apply fo r the
same, and on receipt of his application respondents
should dispose It of In aetnrdance with rules

and instructlonso

9. Tha 0 A is disposed of in teens of para 8

abo v/Se No oostSo
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